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1.  23.7. 8  Present:      Mr.   N.   Rai  and   Ms.   Jyoti  Kharga,
Advocates for the Petitioners.

Mr.   S.P.   Wangdi,  Advocate   General
with    Mr.    iJ.B.    Pradhan    and    Mr.
Karma  Thinlay,  Govt.  Advocates  for
the State-Respondents.

Mr.  A.Moulik,  Sr.  Advocate  with  Ms.
Kessang   Diki   Bhutia,   Advocate   for
the Respondent Nos. 4 to  17.

For  the  reasons  which  are  given  in  the

main  matter  (Writ  Petition  (C)  No.  20  of  2005

Deepankar Gurung a Ors. Vs. State of Sikkim &

Ors.)    disposed    of   yesterday,    this    similarly

circumstanced  writ  petition  is  also   dismissed

without any order as to costs.
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